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4. Discussion on the Reso- 1 hour

lution seeking approval of
the continuance of the Pre-
sident’s Rule in the State
of Nagaland . .

The Committee recommended that
the House should sit up to 6:00 p.M.
daily and beyond 6.00 r.m. as and
when necessary, for the transaction of
Government Business,

- The House standg adjourned till

2:00 r.M,

The Housé then adjourned
for lunch at four minutes
past one of the clock,

The House reassembled after lunch
at four minutes past two of the clock,
Mr, Deputy Chairman in the Chair.

THE DELHI AGRICULTURAL PRO-
DUCE MARKETING (REGULATION)
BILL, 1976—contd.

MR. DEPUTY CHAIRMAN: Mr.
Kalp Nath Rai to continue his gpeech.
He is not here. Mr. Jagjit Singh

Anand,
SHRI JAGJIT SINGH ANAND
(Punjab): Mr. Deputy Chairman,

Sir, as was told by the tion. Min-
ister, the intention behind this Bill
is to strengthen the marketing pro-
cesseg in the Delhi Union Territory,
to increase the number of mandies
and to see that foodgrains and agri-
cultural produce are provided to the
people at reasonable prices. Despite
al] the good intentions, I believe that
this Bill will fai] to achieve itg ob-
jective because the crux of the ques-
tion is, firstly the producer must get
a fair price for his produce, and
secondly the consumer at the con-
sumption end should not be charged
inexorably more than what actually
goeg to the producer. That can only
be done if we eliminate the middle-
men. Sir, we have had an occasion
to discuss the prices question gene-
rally, and also the Essentiz] Commo-
dities Act. And agricultural produce
is also a very essential part of the
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essential commodities asg it wag exa-
mined then, Within the context of
the present Bil] where there is a
provision for the marketing commit-
tee and the marketing board and
where all the people like the com-
mission jagents and the middlemen
and all those are brought in, the pro~
ducer himself is nowhere brought
in. I do not think that this Bill will
achieve this purpose. I want {o say
this alsp because I come from Punjab
and 1 have the experience of the
functioning of these bodies in Punjab,
There is a whole network of market-
ing committees. There ig a board at
their head also. But despite the
marketing committees and despite the
board there were distress sales of
wheat in Punjab this year., When I
was on padyatra round thig year I
found that the peasantg hag to sell
wheat at Rs, 72 or Rs. 73 or Rs. 74
per quintal, though the official price
wasg Rs. 105 per quintal. Not only
that Sir. Because the producer did
not have a direct contact or access
to the consumer, whatever the pea-
sant or the producer brought te the
market, it wag turned down on the
ground that it was not of proper
quality and the loctl {rader pur-
chased that very crop and =after two
r three days that very trader in
league with the people in the Food
Corporation of India sold that very
crop at Rs, 105 to official agencies
and the loot was ghared on a fifty-
fifty basis. What I am emphasising
is that if we want to protect the pro-
ducer and the consumer then we
must work for a mechanism in which
the producers or peasantg themselves
find a place to display their goods
and those goods are directly bought
by the consumers by trying to elimi-
nate, as far ag possible, the middle-
man. We must alm at having such
markets in which some co-operatives
of producers are able to bring their
goods ang display them through co-
operative shopg and the consumers
are able to take advantage of thig sys-
tem, But we are not moving in that
direction at all. We are just trying
to rely on an Act of 1939, which
wag known as the Bombay Act and
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later in 1963 ag the Maharashtra Act
and we are frying to copy most of
that Act. Now, as wasg discussed in
thig House itself and as the hon.
Finance Minister came forward {c
say. Bombay itself was such a
sensitive market that in Bombay
prices went up abnormally and in
Bombay products hag to be pumped
in in order to prevent the abnormal
increase in prices. Why did it hap-~
pen? Thig happened because of
the middleman, because of the people
who had nothing, because of the
people whe tried to corner produce,
because of the people who tried to
take advantage of the poor producers
liabilities at the time of the harvest-
ing of the crop and also, in this case,
because of the lack of holding capa-
city of those who produced vegetable
and other perishable goods which
they had immediately to bring to the
market. And, this will, ag far as I
could examine jt, does not make any
provision for increasing that holding
capacity and for liberating the poor
peasants from those who have peen
looting them all along. Thig js my
first point. 1 would request the hon.
Minister to think of ways and means
of preventing distress gales and to
think of ways and meang of giving
priority in sale to those who do not
have the holding capacity. What do
we find in Delhi? We find there
are palatia]l bungalows of those who
are wholesalers in the grain market
or in the vegetable market or in the
fruit market. But those whg bring
this produce into the market are in
tattens. Those who bring this pro-
duce in the market can hardly make
both ends meet. Similarly, we find
that consumers are also being looted
in a big way. There was a seasan
when there wag a glut of onions,
There was a season when there was a
glut of potatoes. But in the market
for the common man there wag no
reduction in priceg of oniong ar pota-
toes. If potatoes are exported there
is no relief and if potatoeg are not
exported then there is no relief be-
cause the entire mechanism of taking
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the produce from the producerg to
the consumers is an outnoded mecha-
nism.

Then the other point I woulg like
to make is that you have now pro-
vided for a Board. But before going
to that, I would say you have given
a definition of an agriculturist., You
may have taken certain things from
the 1963 Act but the definition of
the agriculturist is taken from the
1939 Act. Lots of thingg have hap-
pened. The country hag become free.
Certain land reform measures were
brought in and these land reform
measureg were repeatedly defeated
and more stern measures were taken.
Even the question of amending the
Constitution was taken up so that
some other land reform measures
could pe taken, I would deal with
the definition of the agriculturist.
Where an gbsentee landlord is work-
ing, a person who ig a businessman
and who owng some land, wants to
invest his black money and ;s having
a farm, where there ig a person who
ig retired and is living on a pension
hag got a smal} farm in Delhi or in
the nearabout surroundings, he is
not prepared to hide his black money;
he is not prepared to hide hiz dispen-
sation behind the word ‘agriculturist’,
But the definition given hers covers
a person ag an agriculturist if he is
working through a tenant and he is
an agriculturist, If he iy workiag
through hired labour, he is ap agri-
culturist, if he is working through
a servant, he ig an agriculturist. The
very concept of destroying bonded
labour to which we ag ; nation
are committed and which is one of
the essential points ef the 20-point
programme, is by-passed when defin-
ing an agriculturist. That gives all
sorts of gcope for mischief.

I was coming to the composition of
the Board. Now we have a Board.
There are going to be four persons
from the consumers’ gide, four from
the producerg side, four will be offi-

‘cials and there wil]l be another nomi-

I

nated Chairman and then from the
producers side also there will be a

J
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progressive farmer, I know what a
progressive farmer is. It is another
name for a kulak; it js another name
for 3 real exploiter. After all, why
should a farmer who produceg be
defined as a progressive farmer? I
know the class of pogressive farmers
that go about in the Punjap and the
way they behave. If is pot 3 farmer,
not a person who ig comparatively
poor and who needs protection and
priority for sale, The adjective ‘pre-
gressive’ ig added. Then, gpart from
the farmers, generally there are orga-
nised unions of producers and pea-
santg working in this country. They
have been trying to defend the in-
terests of the peasants in every as-
pect, They are most interested that
the passants do not sell at a (distress
price. They are most interested that
the peasants get their inputs at a
cheaper rate ang at the same time

they are also interested that con-
sumers also get the benefit. If gz re-
presentation hag to be given, then

from the producerg side, representa-
tion must be to those bodies like the
All-India Kisan Sabha, like the Con-
gress Kisan Dal and other organisa-
tiong which have been defending the
interests of the peasants really, Apart
from that, if you want to give repre-
sentation, why not give representation
to a Member of Parliament from
Delhi who representg the pecple of
Delhi and who ig really interested in
protecting the interests of the people
of the Union Territory of Delhi?
What I woulg suggest is that instead
of 4-|-4-1-4-1-1, that is five officials,
four from the producers and
four from the consumers with the no-
minated Chairman dominating and
officials dominating, let the formula be
6-]-6-|-1, that is, six from the pro-
ducers side, six from the consumers
side and one Chaimman, not nomi-
nated but elected by these twelve, I
woulg also like to say that from the
consumers gide also, our honourable
Prime Minister hag for long been
trying to encourage the Consumers
Asssistance Councils, the consumers’
societieg who try to resist the loot of
the consumer. This was there even
before the emergency, We should

|
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encourage the consumers’ councily to
get together and we must give repre~
sentationg to those consumers’ coun-
cilg from the consumers gide and, of
course, to {he Metropolitan Council
and of course to the Members of
Parliament, When the question of
Board and committees is there, I
woulq also like to say that apart from
giving representation to people from
U.P, and Haryana, Punjab also must
be given its due representation be-
cause a Punjab representative will
give expertise on thig question and
the Punjab representative will help
strengthening these bodies and Punjab
itself plays a big role in sending the
produce here, Apart from this, there
is another thing which I would like
to mention, I fing that you are pro-
viding for one and a half per cent
for the purpose of levy fees. In Pun-
jab also, the same population was there
and the Punjab Marketing Board
hag lakhs and jakhs of money, Ulti-
mately, this one and a half per cent
goes to the consumers. I would sug-
gest that thig should be reduced to
one per cent and there will be enough
turnover on this one per cent which
will be sufficient for the running of
the whole establishment,

We ghould also look into the ques-
tion of the establishment., What emo-
luments you have provided for?
To what extent you have applied your
mind in regard to the employees? We
have decided that we will emphagsise
the aspect of socialism in our Con-
stitution, What are we envisaging?
We are envisaging a socialist, secular
and jntegral gtate, This iy a democra-
tic republic. We can examine it in
both ways. What are we providing
for out top officials? What are we
broviding for the Chairman? What
are we providing for the staff? What
are we providing for the clerical
staff? What are we providing for the
lower ranks of people who are going
to serve on this institution? I would
suggest that their wages, their sala-
ries, their bonus and their other
rights should walso be duly protected
under this Bill.
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Then, there is a clausg in the Bill
“which says that if there is any charge
“of corruption or if there is any cor-

ruption, the Board will be suspended
“for six months. I would request that
the word ‘suspension’ should be sub-
stituted by the word ‘dissolution’.
You can say that the Board will be
suspended and before the six months
period expires, there will be another
Board, But then, why should you use
a misnomer? After all, the word
‘suspension’ has dome meaning in the
English language, Why should it be
suspended? Why shoulg it not be
dissolved? Why should not a new
body be elected as soon as possible?

There is another funny provision
which gays if an employee has done
something wrong and if he is not
caught within four years, he goes
scot free. If he has retireg and if oo
case is taken up against him within
two years, he goeg scot free, After
all, we know what an amount of
corruption has been there in our so-
ciety, We know why we are making
such drastic and radical changes in
our Constitution, This is because
despite our good wishes, despite vur
goodwil] and despite al} our noble
.objectives, under our Constitution, -g
_it is, for the last 29 years, it is the
looters and the blackmarketeers and
other corrupt people who have pros-
pered. In regard to the question of
corruption, there should be no time
limit, There should be no escape from
responsibility. The conduct of all
people who arg associated with public
bodies and their functioning should
be above board. We knoyw the
\Tanaka case in Japan, Wg know the
many scandalg which have come up
in the USA long after people ceased
to be Presidents and long after
people ceased to be alive. The pro-
visions of the Bilj seem to provide an
alibi and we should be well guarded
against it. The people who are in-
~ dulging in corruption shoulg not be

. allowed to go scot free.

I would urge the Miaistry to get
out of the ruts, They should not iely
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on the Maharashtra Act which has
been enforced. Under this, the pro-
ducers as well ag the consumers are
being looted, Delhi being a very
sensitive city, Delhi being the capital
of the country, Delhj being the pace-
seiter in many ways, it will giso be a
pace-setter in regard to what the
producer gets especially the poor
producers who have no holding power,
Further, the consumer in Delhi aas
to pay more. The prices in other
places will rise in sympathy with the
prices in Delhi. In view of al] this,
though I support the motive behind
thig Bill, I would ask him to radically
recast it because it will fail {0 serve
the basic purpose for which it has
been brought up, namely, to protect
the producerg and the consumers.

Y ArisgT wEE SEY (SaT
q3m) 3qreqey AZRA, H OIW
fadas w7 qa4T F§ I @ F
ATH WA Ay § 9T w §Ag W
%o fAdeq #wr wgar § 1 @
OF q WO e feafa &
qRT AN HANHAT qrAT &, JAEA
g g AN H ogemg ST g, qgT
g qUh gareAw wReg, WHR
nIN AAGN JqE FFW FH H
FAAET g § WL ag wqdr what
FT FETAN FW H, mad wEwE
FT I AN A @z AT A
g139 d3d welma zw fadaw d
aw @A wgi gw ag A
FT w8 T fe=aifed @urs g,
JEEF AT ITAFAT AETA AR
FHAT & 9 Hq2d qEn At
garex g

TAH 49 ¥ gAR A7 gl #

Al ¥ Fgr e fF fFam @ aafeay

H3gar @ AR IER F gA1d@ Fifsai
Ygar e 9@t u©F #HIT g ag
Fifow 39 § Fgf @A W @
faga® ¥ aftwmar § 3§ o sa §

-
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fwx & fad sweqr F a3 g,
T & forg sggedr & | AN g
F fad sygeqr #1 W ] AR I
F fag sggeqr #v wE & 7 g
Ty & v fawe g Ad gdg «
Wd | ®wE FRARWA W% gfsar
T oy T A IO #v A @
FY qITqT FLT FAUAA AT E,
@id fraal § 9 al@ & gm0
FET @der &, ar ®fewt ®
AT g8l T @l F W
g7 oo wgwey & fFogw feem
1 atw1 gy fafoaa am feamr T=h
g\ ux aww ugfRgra a@Er &
g v framsr s fagifa
R W fwq ok @|@d T
g At 1 9T 79§ fawar
MT gART ATGWNT ga AT S
F ot e war gr OF feaml
¥ 80 ¥I47 , 85 T fyazwr AF
gz L fasat a1 afeqt & sqrarfeat
q 150 &8 fHazw a9T F=r) IW
#F oAm ¥ gz & 2\ zafad =@
fadas & @y gy & FHIAA
BFeE Y, AW F AT 1§ |
W F AT IAET &1 AT T TG
FAT  Fmiea § ) dfedi #
fea oA A W@TY, FYAT F-
aaifzd 3q F1 T @] | wT W
feeelt # gox awR & | fFam &1
TedAT ©Tg g JIATT F 34T 7Y owar ?
FT FT 2IT A TEFL [T qAEAT
FLW & T AW ¥ few@as
fagrg aifaars &1 .-

fiwq, 3w fadsw §  @§EQ
FAHFEAT 7 T § | |IATL T
Fm grn  fw fwEm #1 aear ar
ZE FAIT AR AT E; w7 wSH
¥ wid a1 qg oA f@ ag Heaw
frew w1 &, <awm frewm v & ar

%Y AUG,
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qaw fFew #1 & 1 I FY 4 |iaEy
g1 oy g Y gde § S eaaEAr
F¥ w5 ff IAN AW w3 a1 R
‘T’ FHIATT FT 105 79, ‘I FATT FT
104 &% AR @ FA0F F;T 103
&0 feaear wram faeem | q@faw
HaT 9T 99 A I o7 qAl qq OF
fRgzat Fqq 500 AWM AT TF AR
FETT @ A o1 feaT fraew <
siarar + 3§ ¥ gT frgzw av
500 W Jar 97 IMFET | OF
fagras @ moar g qamdr |
a3 mar ) gwfad fr 9fF aar
¥, AR q@d A w5 fgema ag
gs fFus 500 am %1 F@E AR
@ T\ Fg AT M FX W AT
& foan <@r sy § 1 wg @
g1 g AT SEART F FIT 500 AW
q1 98 ¥ Torw far, A gEERR
T FgT— ‘@’ FATH | I 500 9™
qE AT W A | A 500 AW
fear &rar 910 399 1 98 FT9 AT
RIAT FWM | fFEE 9977 QA /AT
HIGAT IT &, &F 9, AL qY; Tt
o FHT H1A faeat 1 dieat ¥ A agt
¥ qT 197 A A TEAM A Iq F AW
TG ATLETE ATHT, 918 4 94
FAAT | T q9IT GO AT 4 WA,
6 WY 7 F A9 ¥ IR & JTET,
I ART o AT | i

1 wifEdy fafeam &Y s
ST A a7 F9 FT SCAT, AT AGL
STOAT | ST 69T 4 Adeqy F7 §
o et g fraa & 9z & &3
qO-98 Bz 7 Aaedr FLE | gar
T, WEAATS @i At | oY AT
SA-E FT FTE AT wESNd A gE
g | & gq91 e FAr Avgan § fr g
fadast #1 wres afgsrdr Ow ad
& YT S AWl Y AYET 9F wgy fawan

|
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[af et gue wrdY] W

fif 7% 3207 Ty A M E qF F |
gafad Y AT ¥ g4 ¢ Aqr § g4 B
o7 AT T X §

oq & WOFT A1 FNTGAT HH
&g 1 o fGawar g 1 Afusrd
97 Y §ae St Y v FU § %} 7Y
& fx g o ozt Afwdz i ik
F I | NS FT WA HY T, g H
YITAT ATEAT §

T2 wAE, Titew W) st
g fawm aat qafg w1 faae §
ea wE (o S Agat) ¢ g S
T FE atg TR

st ANTAT TN FEY : ST AR
feedt ¥ =5 wgT & SOG 99 o
g 1 TE WY 9YS 9T @y § Fur %@
gfes anr adf &) @y ? fooelt @
7 QR oflo 1Y § I8 § ¥ T AT &Y
oY Y q Ty | 2 N Fav ey g
qiEt &7 F1g o geey FTET AR
T BT waar P oged S ¥ Ak
ward difwve g 1 ag X @ W
I W & e e faerrar amgar
E 1 IHAS § 12 mrewY gh 1 %7 12
argfadt § @ mifgfmas g 0
aifelias §f, ga¥ qf =% qaus
T 1 AR S 8 ArrenfEfraa g
3 2 @ g AT Y P BeF
AT 58 AR & A e farar
AT § | yanT gt § 3 59w
& g ot @e afafaat ¥ @wer g6 )
& ag g7 wgar § 5w U g
Fraeql A w7 gwy 5 AT, wfeqt
#t wfafenr g hee e s ?
o7 &4t Afadee w1 oferredw § 7
# wieft wgew & ag Fgar W i I
e Afw & awg ag w5
dvag «r d4r w0 ¥ 50 S A
B A FTeare moF grrd WY aveh
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Ft | FOF qusar w1 Sfafafaeg @
FTAT TF weEy THH W ) T AT
@t & | § qear wigar § 78 71T F9
a7 #4 frdr  wodtodTo Y, faxam
¥ garq &7 W1 WG AT aI FAv
gra § | fray A faa aifas &)
framt =1 foadefes 78 FT ¥
frgza frar s o@war & 0 fagan
i ot o9 arg { QAT gAT g ar
IEHT oY AT @ IT | A AT 9%
2 fowelt 7 qF Anfqaa F9F | 199
oY Sy qq Fr ! gRT 34 &
ety wqwe eqrarfort AT wHEA
afyrathi &1 sfafafaa w7 qrar
uw gaeq W ggF g geat sEar
g fr ST 39W FA1 BAOA AU
7g ar fa® @A qaq @ g
A 2L FT 9 A1 F W, 78 SfEa
T & 1 3% sfafag FERTY AT
ufedqt #1 sfafafacs &9 a@T ¢F
geer WY TR I | wray SudrEat
¥ feqt 3 @ ¥ fag &) W36 W §
faad ¥ ox feedt weraw? qfewe
FT TET ENT | ;T vAd & o ey
¥ OF GIC TSI AT | HAX AT T
ATITT & 9T BT FHFT T3 §AT
I Y e swrar Sfuw T 1 WA
¥IT AT AMT BT FAH @F B
Ffaw # & 1§ q G AT
F T@T H @A FA TR
i § Tifujz < fear sgar &
wwaar § 5 frdy Sareere sl w
ST SToEE qEY §, 9% ¥ @y Ao
Astram 7ET 1 g feafy § & wrAAm
A W ¥ wew ¥ faaed wAr
Trgar § % 3 g7 qum at 9T g
fasi< F3F ¥ FaT F )

zw fae g 5(4) & 98 Far
war g fF 93T arady awed 9 a9
Fr srafa & fag oz greor w0 feg
ag wrafy # guifa 93 g7 A
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frifag O3 Strd w71 qr Far AT TAF
ATHHT FIET TATHF F AAE qd+d
92 "R Fr | & gagar § 5 qow
g1 g 7ifgx av fF fora g 3 feelt
[eqT F 931 w37 I0F0A W & A A
qraa GFar srar & G fpet gger @1
WL T/ Gen gY W@ a1 9% oF @A
q 3T T gaea a7 aFar & odt
feafs & & stram =vear § fF 37 9912
F qrEAA Aqrqq Aifrges XA &
fag #9f 7 w@r § 7 awEdw g
& TH IHIT F WaAgq § WM TN
uaEt | Y 3| TRITCH sqaeqr @y A5
2 | g 9T g AT A F A0 A
Frar g 1 g6 faw & 5(%) | #g syaen
g 5 o foly sufg 7 fas oo
sg fear sy A gaF fag a1E | A%
T AL AT | AT Fg 9T 78 W
#Z1 T & & w18 anfyg afas wowy
FIAAG § AT TN TE TATAF TT H T |
g W affg @y qamERA &Y
e § afer soodr T & a9
NS a7 gzer FFR Frar r awar g
A qu § a7 & F0ar G5 g ama®
A § FE AR AqggE w0
T qE &, IAF g HqUE) §
ar gERy Aifeaz fwr stro@war &0
TR AFTT &1 JEIE §41 <@l @0 3§,
Fg AT ARG 7 AEN AT &0

g faa v arw s5(6) & =
st frar war § O ara-mfwtoge
T gedrRl I fzga & swfeea w@rar
arg fog fga gamas 9@ @i
FL M | F awmar g OF g9 dda W
sraeqT g g wifeg fr fora faq &
1% gee TEdAiwr 3 9t fa & SEwy
arar ST afgg . faa fam oag @
day & TEer g2 g w3 9 oA
¥ S9F Thbed AT S | 9O
a1¢ & fesioqum oY Y sgaear 3 §
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AR w7 & fx feleqma & ®: wdm
F AR AT FT 3AF gv | ¥Pe w0w
9 wER F IAT THRT AT AR o
FLGFI § | 30907 & fag v 7@
T ITZH FIEY gaT & 1 TaA
ag Yt wgr mar § fF 99T @@ =
ghffea TE Arar sromr sw qF v
gefafreda? Saat qg7 a8 FT F[w
FT A1Ea & qad ¢ FuT NS Y erAar
7 fagarm adi &, #ov Q1 &) gRAd
g fawra /4 § 1 afg mw =g
aifaye F3 @1 SaF AR UEEd @t
TrET £ 1 TR AT 9 & G A |
s, a9 7 Wt agy N  fFoman
ST ArdE FAES FT FEOSGT @I §
soq Y g8 @1 & 5 ¢ oEwm
FART H BT 1 6 qr TE @A =A1iaq,
50 9@z g AfRC | 14 H B 7@
=fET BT AT 6 TG & A IT 6 &
@ fzan 7 Faq fooet & gt sfwA,
wiAa & 5 faedll &) arde ¥ 919 gt
A AR FT ¥ AA@A 4, THYL A AL
qRreAgE 8 framal w1 am o g,
FIAT AT AT Hostl, FIBT F ATGITH
¥ gATH TN WS T B WA TR
¥ wreq & W gag faeofr &) A9 §
ary & 1w gamr gkt
ay & 1 fewraad 93w, W FIEHIT,
G, JSTEA, FI AT T & AQT
g 1 el Y 46 7 gfamm =
IqT AZW § AT waT § | oy
gasr wfAa 3 fear @ifs 9T gay
¥ femdl &1 930 #1 Ao qAYA
arar §, faedy #y wieat & ... ...

oft =T faard qenma § nd 7eh
(=t sgAara @t) : w7 W wifaa
g i

Y ANEL TG AF a7
mifrer & W@t FAYE WA FT AT
uraqr & gfesrar wrr § 1 wA @

|
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- [ ArivEe AR @)
s feaT B S AT & | wET e
F1 «f wfatafuca g aq °
fragra oA g@d ug  Sifasd
frar & f

“(f) one member of the Metro-
politan Counci] of Delhi to be
elected by that Council from
amongst its members, to represent
the interestg of consumers;”

FqAL A FINEE N AEH FEA
% fag wred 4y g W g ) faed A
FFYRT mAGUHH &, SRAT W
frgdeifex agr W7 arfeq 1 A€
FIIAY ¥ FFEEET FT AF WS FAT |
(Time bell rings)
zq4Y <@ 8 AGH 3R 3 o7 fadr
¥ fr Fguds wifwde gl A7
FEE-¥ATHS  ZAFE T L EHIT
et 2 T Tmal we o qawr At
#&0 war | yasdy A7 A AT iR
FTET ATEA £ 7 ®iw &1 {REgr 3®y
3 & ST AT FGTAT T AIHAS FAT
MNEY § T ATF-FAIAA T TART |
Srg FITR-FATA TAFT GO0 1 AW
F1 ol goawR #77 A 74T feaag € 7
S wy wigE-waTa & fag ug
Sifasa @1 g fF gwaes Jvwd 7
grar &gt yawdaw ¥ fag ug wgq €
fr zu¥ fau feafY s Arfwae fwar
S wFar & gafaxr § wga fRIes
FEOT fF s@r wed widwfen dEga
F JATH T B ArfRAT FTA T sgaedr
FT § ¥&t 58 Torwma & g gt =iy,
AT UTF (2 @92 AFEH | ] ST
HAFAT AT ATET |
MR. DEPUTY CHAIRMAN:

Shyam Lal Yadav.
The Minister will reply now.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ

Mr,
He is not here.

[17 AUG, 1976']

Marketing (Regulation’
N Bill, 1976

KHAN): Mr. peputy Chairman, Sir, 1
am very grateful to alj the hon. Mem-
bers who have expressed their appro-
val and appreciation of this measure.
There is no doubt that this measure
was long overdue. It wag realised
that the Producers were being ex-
ploited in the markets of Delhi. The
very object o fthis Bil] is to safeguard
the interests of the growers s well
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ag those of the consumers. gSir, I
think the hon. Members were all
anxious that the interests of the

growers and the consumerg should be
fully safeguarded, It is the very ob-
ject with which this Bill] hag been
brought forward and we do sincerely
hope that this Bili will achieve the
object for which it has been intro-
duced, - .

Sir, we have carefully studied the
working of several Acts regulaling
markets in different Stateg and bene-
fiting from their experience, we have
brought forward these proposals. I
do not say that these proposals are
infallible, A5 we gain experience, we
can bring forward necessary changes.
Sir, since Delhi marketg draw their
articleg from all the neighbouring
States—foodgraing from U.P., Har-
yana, Punjab and Rajasthan, fruits
from Himachal Pradesh and Jammu
and Kashmir, animals, wool and so
many other commodities from the
different States—it is provided in this
Bill that the growers or the producers
from the neighbouring States should
also have representation on (ifferent
bodies on the Board and on the
Market Comrmittees, Sir, the idea
is that we ghould select the best
materia] that is available so that the
intention to make Delhi a sort of
Model for the rest of the country to
emulate is achieved. That is our in-
tention and that is why we have gone
in for a certain number of nomina-
tions. Sir, the hon, Memberg will
appreciate that so many Stateg- are
concerned and we cannot have elec-
tiong in all the different States. We
will call for names, I gm sure the
Lt. Governor will consult the different
States and in consultation with the
States, they will select the best avail-

)
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able talent s¢ that the
those States and of
from those States are fully safe-
guarded, I think in the Bill itself
sufficient provision has been made to
safeguard amply the interests of the
growers, of the cultivators and there
are a sufficient number of representa-
- tives of growers both on the Board
.and on the Market Committees. I do
_not think any hon. Member need
have any fears that the interests of
the growers would not be: gafeguard-
ed. Similarly, there is ample provi-
sion for the adequate representation
of the consumers alse. So they
would also be there to safeguard the
interests of consumers.

Interests of
the growers

Sir, we are fully aware of the tre-
mendous hold which the vested inte-
rests have over the markets in Delhi.
They have been exploiting both the
producers and the consumers. And
our intention is to end that exploita-
tion, The ending of that exploitation
would be made much easier if the
co-operative movement is developed
both for the producers or growers and
for the consumers. And unless we
strengthen this co-operative structure,
we Wwill not be able to achieve the
object with which we have brought
forward this legislation in spite of our
best efforts. Here I would like to men-
tion about the remarkably good work
done particularly by the Marketing
Federations of Punjab and Haryana
in safeguarding the interests of the
producers. I do hope that many more
such cooperative ventureg would come
forward and the consumerg particular-
ly of Delhi would organise themselves
so as to reap the benefit from this
legislation.

SHRI RRISHNARAO NARAYAN
DHULAP: What is the exact provi-
sion in the Bill which ig going to pro-
tect the interests of the producers and
consumers?

SHRI SHAH NAWAZ KHAN:
They have representation on these bo-
dies. We sincerely hope that these
representatives on these Boardg would
be the watch-dogs of the interests of
the growers ag well as the consumers.
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With thig strong representation of
these classes on these bodies, we feel
confident that they will do their duty.

A number of hon. Members raised
certain points regarding the various
commissiong to be paid at the mandis.
For instance, 1} per cent commission
has been provided

SHRI KRISHNARAO NARAYAN
DHULAP: That is the fee. Commis-
sion ig different.

MR. DEPUTY CHAIRMAN:
him explain.

SHRI SHAH NAWAZ KHAN: I am
talking of the market fee. One hon.
Member from Punjab mentioned that
the mandis in Punjab have huge
sumgs of money accumulated and 1 per
cent market fee would suffice. As
the hon, Membens would observe
from the Bill, Marketing Committees
are expected to be located not only at
the three existing mandis but in other
nine newly proposed mandis also.
The idea is to develop 9 new markets
in Delhi and to purchase land fo
these markets to put up storage go-
downs and to provide all the ameni.
ties for the growerg who come there
such as, marketing yards, ete. Ther
is so much to be done and I do no
think that thig 'market fee of 1} pe
cent is in any way excessive. Ther
seems to be some confusion or sligh
misunderstanding on how these regt
lated markets will function. It wi
be an open auction. The good
will be brought to the market, survey
ed, weighed and put into a heag
There will then be an open auction,

ot AT wae mEt o A
IFAA | FIHT BT FAT TEIT g1 &

SHRI SHAH NAWAZ KHA
It will be open to anybody to cor
forward and make a bid. The highe
bidder would take the goods. Ti
we feel ig the best way of ensuri
the most remunerative price for 1
growers. It ig an open bid and
commission agent or any other bc
is allowed to purchase or reduce
price tp less than what is decided

Let
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SHRI NAGESHWAR PRASAD
SHAHI: The brokers wil] bargain and
things will be sold through bargain.

SHRI KRISHNARAQ NARAYAN
DHULAP: According to the provi-
sions in the Bill, all the agricultural
produce will be brought to a centre
where brokerg and agents are there,
They will see that the whole thing is
sold, through open auction. Produ-
cers bring their produce to these cen-
tres, They wilj have to bring all theit
produce to these centreg and that is
the provision in the Act.

MR. DEPUTY CHAIRMAN: All
right. You have made your point,
Mr. Dhulap, and let the Minister now
answer the points.

SHRI KRISHNARAQ NARAYAN
DHULAP: Unfortunately, the provi-
siong are different from what the ho-
nourable Minister is saying.

MR. DEPUTY CHAIRMAN: That
is all right. Let us hear the Minister.
It seems you have no patience.

SHRI SHAH NAWAZ KHAN:
Sir, there would be people who are
licensed and there are all sorts of
things which have to be done. Some-
body has to weigh the things and
somebody has to arrange the heaps
and somebody else has {o make arran-
gements for transporting these things
and for clearing them. So, the people
who are doing these duties will be
properly licensed. What the com-
mission agentg or the brokers are
to do, as hag been asked by some ho-
nourable Members, is this: Suppose
somebody wisheg to purchase some
goods and he is not there in person.
then, Sir, the broker can act on his
behalf and make the purchases., 1
would request the honourable Mem-
ber to read the provisions in the Bill
once again.

Then, Sir, when the goods are bro-
ught to the market, they are taken
control of by the Market Committees
and then they will be marketed in
accordance with the provisions laid
down in this Act. Then there are
other points which have been raised.
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It hag been asked whether the Chair-
man and the Vice-Chairman would be
whole-time or part-time workers and
whether they would be paid any ho-
norarium, They would be part-time
people and they would be given a
small honorarium. If it ig found that
the honorarium which has been allow-
ed to them is not sufficient, then it is
a matter which can be reconsidered.
As far ag the other provisions to which
the honourable Memberg have refer-
red are concerned, they would be
covered by the rules framed for the
purpose from time to time.

SHRI NAGESHWAR PRASAD
SHAHI: About elections?

SHRI SHAH NAWAZ KHAN:
1 have already explained that. Since
there are so many States which are
concerned with this, we have to select
the best available person or persons
from amongst these States and you
know very well that the vested inte-
resits are very strong and if we go in
for elections, many of these vested in-
teresis would also try and enter the
arena and create problems.

The honourable lady Membey Shri-
mati Savita Behen, said that there
should be many more markets in Delhi
Sir, there is a provision for it. There
are three markets already and there
is a provision for nine more markets
and there is also a provision in the
Bill for setting up many more markets
if the adminigtrators consider it neces-
sary to do so.

Shri Khurshed Alam Khan made
very useful suggestions ang we will
certainly try to take benefit from his
very sagacious advice.

Shri Kalp Nath Rai, who is a prac-
tical farmer himself, has made very
useful suggestions and he has correc-
tly depicted the conditions prevailing
in the rural areas and the conditions
faced by the growers. I think it ia
absolutely necessary that in these

-t

-



185 Delhi Agricultural

mandis, where the producers eome
and gell their produce, there should
also be a provision for making
arrangements to supply the require-
mentg of growers, and all the articles
of their requirement should also ba
made available to them at very
reasonable rates, This is an excellent
suggestion and I thank him very much
for the suggestion and we will try to
take advantage of them.

With these few words, Sir, I think
the honourable Members and I move
that the Bill be taken into considera-
tion.

MR. DEPUTY CHAIRMAN: The
question ig @

“That the Bill to provide for the
better regulation of the purchase,
sale, storage and processing of
agricultural produce and the esta-
blishment of markets for agricultural
produce in the Union territory of
Delhi and for matterg connected
therewith or incidental thereto, as
passed by the Lok Sabha, be taken
into congideration.”

The motion was adodted.

MR. DEPUTY CHAIRMAN: We
shall now take up the clause-by-clause
consideration of the Bill.

Clause 2 (Definitions)

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra): Sir, 1
beg to move:

5. “That at page 2—

(i) in lines 5 and 6, the words
‘or who by the labour of his ten-
ants’ be deleted; and

(ii) in lines 10 and 11, the
words ‘except where such trader,
commission agent, processor or
broker is also engaged in the pro-
duction or growth of agricultural
produce’ be deleted.”

The question was proposed.

MR. DEPUTY CHAIRMAN:
question is....

The
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SHRI KRISHNARAO NARAYAN

DHULAP: Let me have two minutes.
The first amendment is regarding....

MR. DEPUTY CHAIRMAN: Mr.
Dhulap, you have 8 amendments in
all. I would suggest that you speak
only on one amendment which you
think is important. That would be
better.

SHRI KRISHNARAO NARAYAN
DHULAP: Give me five minutes so
that I will cover all the amendments.

Regarding the definition of the agri-
culturist, one who is a cultivator and
one who has got tenants on his land
is also treated as agriculturist and he
will be given representation on the
Board. That is incorrect, Therefore,
the status of tenancy has been abe.
lished because of the operation of the
Act of Tenancy and, therefore, this
should be deleted.

About the representation of the
traders and commission agents, you
have taken the sense of the House.
Practically every Member who spoke
on this Bill, objected to their repre-
sentation on the Board and on the
Market Committees. Therefore, I
have suggested, Sir, that instead of
that one member representing the
Metropolitan Council be elected from
amongst its members. To that effect,
I have moved an amendment, and....

AN HON. MEMBER:
one....

Including

MR. DEPUTY CHAIRMAN: Please
don’t interrupt. There are hardly
five minutes and you interrupt.

SHRI KRISHNARAO NARAYAN
DHULAP: About suspension of the
Board, Sir, during the suspension
period the members are likely to use
their political influence and get them-
selves reinstated. If they are found
doing anything against the interests
of the consumer and producers, then
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it is in the interest of those who are
involved in it that the Board should
be dissolved forthwith. If it i not
dissolved and if suspension is carried
on according to the provision as it is
in the Bill, then, as I have said, politi.
cal influence will come and the poor
Administrator will be made to revive
the original Board, For that, Sir, I
have suggested that the Board should
be dissolved forthwith,

Then, Sir, the most important
amendment that I have suggested is
that a remunerative price should be
assured to the agriculturists for their
produce. I have moved an amendment
in the clause in which the duties and
functions of the committees are pro-
vided wherein I have provided that
the committee should assure a remune-
rative price to agriculturists for their
produce as far as possible.

Sir, as far as the fees to be paid
are concerned, I have to say that the
producers are coming from far.off
places and they are illiterate, and if
they are again required to pay fees
for the arbitrator then they will never
go in for arbitration for the settlement
of their disputes regarding price and
other things. If they are again re-
quired to pay then, Sir, that will be
very heavy. As far as the machinery
to be provided for the settlement of all
disputes is concerned, that machinery
should be provided by the Board and
the Market Committees and no fee
should be charged for that from the
agriculturists.

With these words, Sir, I conclude.

MR. DEPUTY CHAIRMAN: The
question is:

5. “That at page 2:—

(i) in lines 5 and 6, the words
‘or who by the labour of his ten.
ants’ be deleted, and

(ii) in lines 10 and 11, the words
‘except where such trader, com-

|
|
O
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mission agent, processor or bro-
ker is also engaged in the produc-
tion or growth of agricultural
produce’ be deleted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

“That Clause 2 stand part of the
Bill”

The motion was adopted,

Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the
Bill.

Clause 5 (Constitution, powers and
duties of the Delhi Agricultural Mar-{
keting Board)

SHRI SANAT XUMAR RAHA
(West Bengal: Sir, I move:

1. “That at page 4:—

(i) In line 9, for
‘twelve’ the word
substituted.

the word
‘fourteen’ be

(ii) in line 10, for the word '
‘eight’ the word ‘ten’ be substitu-
ed;

(iii) in line 13, for the word
‘three’ the word ‘four’ be gubsti-
tuted;

(iv) in line 14, the word ‘and’
be deleted;

(v) in line 15, after the words
‘Animal Husbandry Department’
the words ‘ang the Health Depart-
ment’ be inserted; and

(vi) in line 33, after the word
‘re-nomination’ the words ‘for
only one term’ be inserted.”

2. “That at page 5:—

(i) lines 9 to 11 be deleted; and

-
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(ii) in line 21, after the word
‘nominated’ the words ‘or who has
acted against the common interest
of consumers and small retailers’
be inserted.

SHR]I KRISHNARAO NARAYAN
DHULAP (Maharashtra); Sir, I
move:

6. “That at page 4:—

(i) in line 9, for the words ‘to
be nominateq by the Administra.
tor’ the words ‘to be elected from
amongst the members of the
Board’ be substituted;

(ii) in lines 21 and 22, for the
words ‘one member representing
traders and commission agents
licensed under section 34’ the
words ‘one member representing
the Metropolitan Council to be
elected from amongst its members’
be substituted;

(iii) in lineg 25 and 26, for the
words ‘of whom one shal] be a
member of the Metropolitan Coun-
cil of Delhi’ the words ‘of whom
one shall be a3 woman’ be substi-
tuted; and

(iv) in line 41 for the words
‘twenty.five’ the words ‘twenty-
one’ be substituted.”

7. “That at page 5, line 36, for the
"words ‘suspend the Board til] such
time as a new Board is constituted’
the words ‘dissolve the Board forth-
with’ be substituted.”

The questions were proposed,

SHRI SANAT KUMAR RAHA: Sir,
I apprehend that the Board is not ade-
quate to regulate the market which
is being monopolised by the capitalists.
It has been admitted by the Minister
also that capitalist marketing system
is growing very rapidly. My sugges.
tion is that there must be more repre-
sentatives from the consumers’ side in
the Board. 1 mean those who are
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launching movements against high
prices should be represented. Also,
there should be one person from the
Health Department. We have recent-
ly passed the - Prevention of Food
Adultration Act. That Act is very
important in our daily life. I would
request the Minister to accommodate
one person from the Health Depart.
ment so that the Prevention of Food
Adulteration Act is properly imple-
mented,

My second amendment is regarding
the proviso at page 5 relating to dis-
qualifications on the ground of con.
viction by the court. It says:

“Provided that the disqualification
on the ground of conviction by a
criminal court shall not apply after
the expiry of five years from the
date on which the conviction became
final and effective.”

I cannot imagine how a Minister in a
democracy can make a provision to
the effect that even a criminal who has
been convicied by a criminal court
can again come in the Board or in a
Committee of authority. I would also
suggest that a person who has acted
against the common interest of con-
sumers and small retailers should also
not be nominated. This is the concept
of my amendments. The Bil] is very
hazy and confusing. We shall be able
to improve it by experience. I think
these amendments will be accepted by
the Minister,

MR. DEPUTY CHAIRMAN: The
questions is:

1. “That at page 4:—

(1) In line 9, for the word
‘twelve’ the word ‘fourteen’ be
substituted;

(i) in line 10, for the word
‘eight’ the word ‘ten’ be substi-
tuted;

(iii) in line 13, for the word
‘three’ the word ‘four’ be substi-
tuted; :
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(iv) in line 14, the word ‘and’
be deleted:;

(v) in line 15, after the words
‘Animal Husbandry Department’
the words ‘and the Health De-
partment’ be inserted; and

(vi) in line 33, after the word
‘re-nomination’ the words “for
enly one term’ be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMEN: The
Juestions is:

2. “That at page 5:—

(i) ling 10 to 11 be deleted;
and ) 8

(if) in line 21, after the word
‘nominated’ the words ‘or who
has acted against the common in.
terest of consumers ang small re-
tailers’ be inserted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

8. “That at page 4:— '~ .-~

(i) in line 9, for the words ‘o
be nominategd by the Administra-
tor’ the words ‘to be elected from
amongst the members of the
Board’ be substituted;

(ii) in line 21 and 22, for the
words ‘one member representing
traders and commission agents
licensed under section 34’ the
words ‘one member representing
the Metropolitan Council to be
electeq from amongst its members’
be substituted;

(iii) in lineg 25 and 26 for the
words ‘of whom one shall be a
member of the Metropolitan Coun.
cil of Delhi’ the words ‘of whom
one shall be a woman be substi-
tuted; ang ’

/
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(iv) in line 41, for the words
twenty-five’ the words ‘twenty.
one’ be substituted.

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

7: “That at page 5, line 36, for the
words ‘suspend the Board till such
time as a new Board is constituted,’
the words ‘dissolve the Board forth.
with’ be substituted.”

The motion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

“That Clause 5 stand part of the
Bill.”

The motion was adopted.
Clause 5 was added to the Bill.

Clauses 6 to 8 were added to the
Bill,

Clause 9 (Composition of Market
Committees.)

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra): Sir, 1
move:

8. “That at page 8, lines 45 and
46 for the words ‘shall be nominated
by the Administrator’ the words
‘shall be elected’ be substituted.”

The question was put and the
motion wag negatived,

MR. DEPUTY CHAIRMAN: The
question 1is:

“That Clause 9 stand part of the
Bill.”

The motion was adopted.
Clause 9 was added to the Bill,

Clauses 10 to 24 were added to the
Bill.
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Clause 25 Powers and duties of
Market Comunittee.

SHRI KRISHNARAO NARAYAN
DHULAP (Maharashtra): Sir, I
move:

9. “That at page 15, line 6, after
the words ‘possible steps’ the words
‘to assure the remunerative price to

agriculturists for their produce znd
also’ be inserted.”

The question was put and the mo-
tion was negatived,

MR. DEPUTY CHAIRMAN: The
question is:

“That Clause 25 stand part of the
Bill.”

The motion was adopted.

Clause 25 wag added to the Bill.

Clauses 26 to 36 were added to the
Bill.

MR, DEPUTY CHAIRMAN: Clause

37. There is one amendment by Shri
Dhulap.

Clause 37—Provision for settlement
of disputes.

SHRI KRISHNARAO NARAYAN
DHULAP: Sir, I move:

10. “That at page 20, lines 14 and
15, the words ‘and the fees, if any,
that may be paid by parties for the
settlement of disputes’ be deleted.”

The question wdag
motion was negatived.

put and the

MR. DEPUTY CHAIRMAN: The
question is: ’

“That clause 37 stand part of the
Bill”

The motion was adopted.

Clause 37 was added to the Bull.

Clauses 38 to 73 and the Schedule -

were added to the Bill,
706 RS—T.

—
—

the Long Title.

|
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MR. DEPUTY CHAIRMAN: Now

clause 1. There is one amendmeni by
Shri Dhulap,

Clause 1-—Short title, extent agnd
commencement.

SHRI KRISHNARAO NARAYAN
DHULAP: Sir, I move:

4. “That at page 1, line 8, for the
word

‘Administrator’ the words
Central Government be substitu-
ted.”

The question was put and the

motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

“That clause 1 stand part of the
Bill.”

The motion was adopted.
Clause 1 was addeq to the Bill.

The Enacting Formula was added to
the Bill.

MR. DEPUTY-CHAIRMAN: Now

There iS one amend-
ment by Shri Dhulap.

LONG TITLE

SHRI KRISHNARAO NARAYAN
DHULAP: Sir, I move:

3. “That at page 1, in the Long
Title for the wordg ‘A Bill to pro-
vide for the better regulation of
the purchase, sale, storage and
processing of agricultural produce
and the establishment of markets
for agricultural produce in the
Union Territory of Delhi and for
matters connected therewith or in-
cidental thereto the wordg ‘A Bill
to provide for the establishment of
markets for agricultural produce
and for the better regulation of the
purchase, sale, storage and p.rocess-
ing of agricultural produce in the
Union Territory of Delhi and ?or
matters connected therewt’gh or ”m-
cidental thereto’ be substituted”.
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put and the

rne question was
motion was negatived.

MR. DEPUTY CHAIRMAN:

question is: i

“That the Title stand part of the
Bill.”

The

The motion was adobted.
The Title was added to the Bill.

SHRI SHAH NAWAZ KHAN: Sir,
I move:

“That the Bill be passed.”

The question was proposed.

MR. DEPUTY CHAIRMAN: Now
Shri Kalp Nath Rai.
) FHegATE T MITHG  $9-

gamfa wdea, ¥ wdfen $/d &
gnsw ¥ faga & g fedew w0
oAl § | §IY, FNNIE QEE, AHY,
fafeafa w1 @0r F1 FT299 IFTHTFTT
F1ga frami F1 amry gl =rfeg )
awfer Fadr # gharm, dsms,
I 2w H1X feeely & o 9e
gaeai  #1  geg-arfEfasy  wrhfew
FHIT FT GIQ FATAT AT ATRT )
T3 SET & qUg qeeay H1 @1 q1feq
srei 3 faeefy & aron<y § arare uTar o
AT FHEY FT GGTAR MFHTRA1
|Tst wWeE 9T g grar =1fgg 1 wrfaEd
qrag 1S F1 Ad g wfeg At
TN ¥ AEfen A8 § ged, wwrwd
g, I &1 fafafaea @@t faear
aifeq FFael #1 3g@, SAF gugHl
F 3g ¥ fAq drgw A erawar w
sndr =rfeq | arRfew FAL w1 FaA
frendl ) Gar @) g€ <ot #7 swaear
Fq 1 & mfgae A @
gifgq afer femai & sfa asfen
FHAT F FIF W gw AURQ
oy w9 w1 feamr w1 safqde

(
|
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e, safadra arr-gsar & 99, widf
T T, HIB WA Fy qH, TS
frew & o, o & s A FmaEdr
@dr =rfeg

3HE AIY-HTY § g oY FgAT =vgar
§ 7 12 #Afedf #v wg 18 dfear
G@iAT ST 9rfeq | g7 o) § e
F TEwT & ;T qrely St w1 99
®Y angeqr gRT AR | qF FTIRT
qEr W FAr =T0f2y s wes frew ¥
i, 79 foen & oW el ¥ 919
F Y WA AT gy FET AMET |
#r7 wfeat qar gWr afeg et w5
ud A foem & @9 der FO7 ad
gifeFcay Fr9wey #1 =gaear et
qrigq fsga fwary o0 fren 3 om,
W F I3 g {9 F 0T @d" w5
&1 ¥ dI91 ®Y [y 9@t 9T gy
TR |

qF w9st qdr ger wifgq faad
H¥B! A%q wr St 7, 96, wfQr
A1 Afrar 5 w17 fed @dmw F¢
Tia & faar & ST R FTE Y FTHC
g4, B, WY qar FT faeelt B gears
T &4 | fogar saw@r w9, gy, #wer
43T X1 Saar & wear a8 IastrwaTHi
1 fogar |

gafad & frdga wem fr aqifs
ST &1 afes Fafsds % gara a7
78 faqr §, safer g8 fovee 799 ¥
qrg w5 fgar st

MR. DEPUTY CHAIRMAN: I do
not think that you have to say any-
thing because you have already touch-
ed all the points. The question is:

“That the Bill be passed.”
The motion was adopted.



